
BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

Pathan Fuzailkhan Ashifkhan ..Applicant

Versus

Gujarat Pollution Control Board Respondcnt

AFFIDAVIT ON BEHALF OF GUJARAT POLLUTION CONTROL

BOARD

Nirai A. Shah , ol the Respondent Board, an adult, cmploycd in

service as Environment Engineer, having my officc at Gancllrinagar,

do hereby solemnly affirm and state on oath as follows:

I am presently serving as the Environment Engincerwith thc

Respondent Board. I am fully aware of and conversant with the lacts

and circumstances ol the present case and am duly authorizcd and

competent to file this Affidavit on behalf of thc Rcspondt:nt Board l

have rcviewcd the Order dated 03.04.2025 passcd by this Hon'blt:

Tribunal, wherein the Tribunal directed thc Bonrd to file its rcply

rvithin onc weck from the date of the said Ordcr. Accordingly, I etm

liling this Alfidavit to placc certain facts on rccor<1, as sct ou1 bt:lor,v:

1. The present Petition has been filed by the Applicant seeking

reliefs inter alia against the Respondcnts, particularly

t,

iRe spondcnt No.2, in relation to thc ,llcgcd :rcr:umutlirtion of

hazardous waste at its unit, which is said to bc causing

environmental pollution, along with othcr rclicfs praycd for'

oRTGINAL APPLICATION NO.33 OF 2025lWZl
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2. The unit of Respondent No. 2 is a prc-proccssing facility r',zhich

was previously autho rized Lo receivc hazardous waste from

various industries and to undertake thc processing of such

waste to render it suitable for co-processing in thc cemcnt

industry.

3. The activities of Respondent No. 2 were conducted on leased

1and. Accordingly, a notarized undertaking datcd 04/12 l2O2l
was submitted to the Board. This undcrtaking states, inter alia,

that in the event of any environmental damage, both

Respondent No. 2 and the lessor (Mr. Mohammed Ilernil i(adri,

Director of M/S Master Concretech Pvt. Ltd.) shall be jointiy

liable for remediation and compensation. A copy o[ this

undertaking is annexed hereto and marked as "ANNEXURE -
R1,,.

4. With rcgard to the activities of Rcspondent No. 2, thrr

Respondent Board has received sevcral complaints. Onc such

complaint was lodged by Shri Sahjanand Ddry on 08 IOB 12023,

aileging foul odour cmitted lrom thc unit of Respot-rdcnt No. 2,

which is adjacent to the dairy. Subscquently, membcrs of the

Palej Industria-l Estate Association submitted a complaint dated

lSlO8 12023 to the Regional Manager, GIDC - Anklcshwar,

regarding the pollution caused by the Respondcnt No. 2 facility.

The Chief Officer of the Notified Area Authority, GIDC Palcj,

wrotc a letter datcd 18|OB12O23 to thc Prcsidcr.rl ol Palcj

Industrial Estatc Association seeking disconnc<:tiott of u'atcr

supply to thc facility of M/s. Eco Waste Managcmcr-rt. Thc

Association accordingly disconncctcd the water supply on

19 l08 12023 arrd intimated to Regional Ofiice, Bh;rruch vidt:

'lgtter dt. 28 l08 12023. Copies of thcse communications are

annexed hereto and marked as "ANNEXURE - R2 to R5".

l

1..'
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5. It is respectfully submitted that based on the lindings of the

Inspection Report (IR) dated 08 l08 12023, a closure direction

under Scction 5 of the Environment (Protection) Act, -l986 
(EPA)

u,as issucd for violations of thc Hazardous :rnd Othcr Wastcs

(Managemcnt and Transboundarlr Movcmcnt) Rulcs, 2016

('HOWMR-2016"), by ordcr datcd 13/0912023. The lacilitl"s

application lor revocation of the closure was rc.jccted rzide lettcr

dated 0l/OS12024 due to various non-complianccs and non

submission of the details sought vide lettcr dt. 30/1,1/2023.

Copies of the closure order and the revocation rcjection ordcr'

are annexed hereto and marked as "ANNEXURE - R6" and

'ANNEXLIRE - R7", respcctivcly.

6. A notice of intention to withdraw/cancel thc grantcd Consent to

trstablish (CTB) and Consent to Operate (CCA) was issued vidc

letter dated 30 /04 12024 as various non-compliance s st ill

observed as per the Inspection Report (IR) clatcd 1311212023

and no corrective action(s) taken by the Respondent No. 2, and

subsequently, the CTE and CCA were withdrawn by lettcr dated

03 l06 12024. The bank guarantee of Rs. 1,OO,OOO/ (Rupccs

One Lakh only) was forleited through an order datcci

03 106 12024. Copies of thc same are anncxcd hereto attrl

markcd as "ANNEXURE - R8", *ANNEXURE - R9" :ttrr.l

"ANNEXURE - R1O", respectively.

7. In light of the above, directions under Section 5 of thc trPA,

1986, for violations of HOWMR-2O16 werc also issued on

03 I 06 I 2024 to the lessor of the premises whcrc Rcspondent No.

2 operated. By way of lettcr dt. 03 106 12024, Lhe lcssor u'its

brought to the notice of actions taken against the Rcspondcnt

No. 2 owing to non-compliances and provided with copies of al1

thc corrcspondcnces. Dircctions were issucc-l to cot-rduct ir

lactual invcntory of the material stored on th<: prcmises and 1o

ensure its immediate and environmentally sound disposai at

authorized lacility in co-ordination with Ilegional Ollice

\8.>>
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Bharuch. Shri Mahammed Hanil Kadri, the lessor, u'as alst.t

dirccted to communicate the actions taken to thc Board aud to

ensure compliance with the said directions. A ietter dated

09 l05 12024 was issued requiring immediate correctivc ancl

prcvcntivc measures for pollution control, keeping in mir-rd pzrsl

non-compliance ald the upcoming monsoon scason. Copics rll

thcsc communications are anncxcd hcreto and markcd as

'ANNEXURE - R11", 'ANNEXURE - R12", and "ANNEXURE

- R13", respectively.

8. Despite these clear directives, Respondent No. 2 continucd to

remain non-compliant. Consequently, the Regional Olficcr -
Bharuch was instructed vide letter dated 03 106 l2O2a b
arrange for the disposal ol hazardous wasLc irl :.rrl

cnvironmentally sound manncr with an intentior-r to prcvclll

cnvironmental damage and possible public harm. Thc initial

cost was to be bornc by thc Board, subject to sut;scqui:r-rt

recovery lrom the Rcspondcnt unit and othcr liablc pcrsolls ir-r

accordance with CPCB guideline on "lmplementing Liabilitics

for Environmental Damages due to Handling & Disposal ol

Hazardous Waste & Penalty". A legal notice dated .l 2l08 12024

was issued to the concerned entity and the lessor, as a finarl

attcmpt to se curc compliancc. Il<;vvcvcr, ir-rstcad of corrtprl-r'irrg,

the lessor submitted a vexatious rcply dated OSl09 12024

Copics of the same are anncxed hereto and markcd zls

"ANNEXURE - R14", (ANNEXURE - R15", and "ANNEXURE

- R16", respectivelY.

9. The Respondent submits that Palej Industrial Estatc

Association was also informed ol the closure order thror.rgh :.r

lcttcr dated 25 l09 12023. Similarly, Shri Bhavesh Tl'rarl<kat' ol

'. Sahajanand Dairy was informed via a letter dated 25 I 09 12O2" '

.'l'hcse communications u,erc also madc under the intimatitln t.tr

,.Jith. Ccr-rtral Pollrtion Co,trol Board (C-r'('R). Ncu- llr'11ri ::': 11-''

Iiom CPCII,
i)21

'4."; " 'ni' lloard had received the complaint via CPGRAMS
-,'A-i$vw"'
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Ncw Delhi. Copics of these communications arc annexcd herct<r

and marked as "ANNEXURE - R17", "ANNEXURE - R18",

rc spectively.

10. It is humbly submitted that the above facts ciearly demonstratc

that the State Pollution Control Board has takcn all statutory

and appropriate measures in accordance with thc Hazardous

and Other Wastes (Management and Transboundary

Movement) Rules, 2016 and the Environment (Protection) Ar:1,

1986. Closure directions have been issucd to thc industrv, ar-rd

both the occupier and the lessor were provided with multiplc

opportunitics to comply. Duc to thcir continued norr

compliance, the Board proceeded with the revocation ol thi:

Consent to Establish (CTE) and Consent to Operate (CCA) after

serving notices of intention. Legal notices were also issued, and

criminal proceedings were initiated, including the liling ol :rn

I.'lR dated 16 llOl2024. However, Rcspondcnt No. 2 has failecl

to comply at any stage and hazardous wastc continucs to

rcmain at the premiscs in violation of Rulc 8 ol HOWMR 2016

Copy of Iillt is annexed hereto and marked as "ANNEXURE -
R19".

1 1. 'lhe Respondent Board most humbly and rcspcctfulll' submits

that, pursuant to the last order passed by this Honble Tribunal,

bcing order datcd 03.04 .2025, an inspection was carricd out otl

08.O4.2025, by thc concerncd officcrs of thc llcsp<lndent Board

at the prcmise of the Rcspondent UniL so as to asccrtain t ht:

actual status as on datc o[ the wastc in qucstion. As pcr thr:

said report, it has bccn lound and obscrvcd that thc wastc is

still lying there as it was when directions wcrc issucd by thc

Board to the Respondent Unit to removc the same at thr:

earliest. A copy of such a report dated 08.04.2025, vvhich

' 
|hcludes the ncccssary observations as aiso thc photographs ol

-," thc prcmiscs rnrhere the waste has bccn stored, is anne-xccl

hcrcto and is markcd as "ANNEXURE-R2O".
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12. Thc Rcspondent most humbly submits bclorc this Ilonble

Court that, as per the undertaking given by the Respondent

Unit as also the landlord of the premises to the effect that if any

environment damages will happen in the future in unit M/s

Eco Waste Management then they both will take joint liabilitiz

lor rcmediation and compensation, they both arc bour.rd to

acccpt any losses or damages or expcnses that may bc in<:rtrrcd

by thc Respondent Board. (The notarized undertaking daLcd

04 11212021 in this regard submitted by lessor and directions

issued by the Board to lessor in this casc are at Anncxurc Ii I

and R12 respectively). Further, as is evident from the conduct

of the Respondent No. 2, the waste for which the prcsent

Application has been presented before this Hon'ble Tribunal is

st.ill lying in thc premises and is not being disposed by thc

licspondcnt Unit, the Hon'ble 'lribuna,l may pass appropriate

dircctions to Respondcnt No. 2 to comply with the dircctions

arlrcady issued by the Board, without anv prccondit.ior-r s rT'ith

lurthcr directions that in the evcnt o[ non-compiiancc b1'

Rcspondent No. 2 in time bound manner, thc Respondcnt

Board (GPCB) be directed to make necessary arrangemcnts for

thc removal and disposal of the said wastc through an

appropriate agency at authorized facilities viz. common

incincrator, prc-processing or co-processing within a stipulatcd

tirnc framc at thc entire costs and risks ol Rr:spondt:n1 No ')

and such costs and expenses bc paid by Rcspondent Unit to thc

Ilcspondent Board forthwith, i.c. be paid in advance bclor<: thrr

llr:spondent Board makes the nccessary arrallgcments for t.l-rc

disposal of the wastes.

13. It is submitted that the estimated cost of this activity is

approximately {12,40,38,250 (Rupees Twclve Crorcs Forty

Uutn" Thirty-tright Thousand Tvvo Hundrcd and Filt-r' onlr') ,

).)
",j"e aiculated at an approximatc ratc ol {35,000 pcr metri<: totr for

'"'w'j-a-- 
:r total of 3543.95 MT of hazardous waste. It is submitLed that

NBD>
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rcprcscntatives from authorized lacilitics visited thc prcmrscs oI

M/s Eco Waste Managcment on 28/09 12024. Thc Minutcs ol

thc Mccting (MoM) were forwarded by the Regional Ofliccr,

Bharuch, vide letter datcd O1 llOl2O24. Subscqucntly, thc

authorized tacilities submitted thcir quotations, '"r'hich u'erc

compilcd and received in tabular lormat lrom thc Rcgional

Olficer, Bharuch, based on which the aforementioned cstimated

cost has been calculated. Copies of the samc are annexcd hereto

ar-id markcd zrs ttAnnexure-R21" and "Annextre-R22".

14. It is rcspectfully further submittcd that Respondent no. 2 is also

liable for the cnvironmental damagc compensatirln to bc

asccrtzrined as per the CPCB guidelines along 'u'ith thc cost of

such assessment by the expert institute.

What is stated herein above is true and correct to the best of my

knowlcdgc and belicf.

Solemnly aflirmed at Gandhinagar on Lhis 1 1'h day of Aprii, 2025-

----=--

Deponent
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PCB Id: 86796
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

10

3

1

2

5

6

7

8

11

Plot No: 201 to 204,
Plot No: 201 to 204, GIDC Palej, ,
Palej - 392220
DIST : Bharuch ,  TAL : Bharuch             ,  SIDC : Palej

Industry Details

Email :

Telephone :

ewm.gujarat1@gmail.com

7611119999

Type / Scale / Sector / Status : RED / SMALL / Common treatment and disposal facilities(CETP, TSDF, Ewaste 
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid recovery 
plant, MSW sanitary landfill site) / In Operation

 Inspection Dt & Time : 08/04/2025 11:10 /   Hazd

Water Consumption in Kilo Lts Per Day 1.000

Consumer No.(Electric Meter):
 Disposal Mode of Industrial / Domestic :

 Status of water consent Under the Water Act,1974:

Effluent Treatement plant (ETP) : Units, if provided and status :

846070 ( After Direction )Inspection Id :

12 Whether Industry is a member of CETP ?
13

 Discharge Pt / Final  Receiving Body (Ultimate):9
Zero Discharge / Soak Pit
Dom: Soak Pit, Ind: Reuse (Zero Discharge) / 0

Ind : Dom : 9.500
0.850Ind : Dom : 8.650 Waste Water generation / Discharge (klpd) :

AWH-127517-31/12/2027  Last Inward:274384-10/03/2023[GRT]

No

 TSDF Name : Not Regd with any TSDF

 Person Contacted : No person avilable

4

17

ECO WASTE MANAGEMENT

Ro Name : Bharuch

Last 3 Legal Action :

Source of Water Supply: GIDC SUPPLY

 Commissioned Dt :  
   

 Production Start Dt : 
    

07/02/2023 07/02/2023

Borewells: 0
Tubewells: 0

Boilers=0 , DG Sets=1 , Flue Gas =1, Process =4 , ETP Cap = 0 , Capacity of All = --

 Env Audit Detail : Sch : N.A ,  , Year :  , On Dt : 

Applicability of CRZ Rules : No

Outward No: 32910-10/04/2025

14

15
16

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
13/12/2023 DIR 03/06/2024 EPA,OTH, 763876 DIR APP 812822
30/05/2024 805649 HOR 812808
13/12/2023 DIR 03/06/2024 EPA,OTH, 763876 DIR APP 810093

Lab Charges Pending : NIL Water Cess Charges Pending : NIL

Last Env. Form V : --- Water Cess Return : HW Monthly Return : 2023-99

Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month 
Production - 4868, ETP - 0, APCM - 0 Meter Reading  - 0, Kilo Litre  - 63 Meter Reading  - 0, Kilo Litre  - 0

Monthly Patrak Data : Last Return : 202309 HAZD Waste Disposal : 1142.900 (20 Trucks)

No Data

APCM Details : Hood Cover

Fuel Used : Diesel

Stack Attached to : .... Any Other,D.G. Sets

1/6 ( Through XGN )10/04/2025

ANNEXURE - R20
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PCB Id: 86796
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB-ID: ( 86796 )

Remarks :

Site  Observations  during  Inspection ,

General Observation
a  - Is the Industry in Operation ?? No.

a  - R.O File No -

b  - Industry Operating without CCA No.

c  - Has Production exceeded (last 3 MTHs) than CCA-Qty No.

d  - Any products-NOT in CCA, manufactured-Last 3 
MTHs Yes

e  - Foul Odour/Fugitive Emission/Bye Pass  in Premises ?? Yes

f  - Industry Name CHANGED in recent times ?? No.

g  - Has Regn with CETP or TSDF expired ?? Yes

h  - Seperate Energy Meter for  A.P.C.M ? No.

h  - Provision of any STAND-BY Pump ?? No.

GEM

18 - Where Authorization Under BMW Rules 2016 obtained ? 
Provide Authorization No. / Date No.

Haz Waste Related
a  - Haz waste Catg confirmitive with CCA No.

b  - H.W generation exceeding CCA limits Yes

c  - Collection, Storage, Treatmnt, Disposal Facility 
Adequate ?? Yes

d  - Reusing or Recycling of Haz Waste by Industry ? No

e  - LogBook / XGN Manifests / Disposal Records TALLYING 
?? Not At All

f  - Stock of Haz-Waste @ premises/Whether EXCESS ? As per IR

g  - Recycler/ Actual user  has valid Authorization under 
rules 6 or 9 of HOWR-2016? No.

h  -
Installed capacity of the plane based on machinery 
installed (Capacity of Machine,No. of Batch/Day,Annual 
Capacity)

---------------

i  - Technical capability and equipment complying with the 
SOP/Guideline? No.

j  - Is unit complying the conditions gives in 
SOP/Guidelines? No.

k  - Facility is adequate for the applied process No.

l  - Passbook is maintained? No.

m  - Details of PLI, if applicable ---

n  - Details of safety spects provieded by the facility --

o  - Seprate storage area for Haz. Waste for the utilization 
or generation from the process is provided? No.

p  - Quantity of Hazardous waste procured as per CCA? No.

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

2/6 ( Through XGN )10/04/2025
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PCB Id: 86796
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Inspection Crux:

Water Observation:
------------------------------------------------------------- [681]-08/04/2025

Air Observation:
------------------------------------------------------------- [681]-08/04/2025

Hazard Observation:
This unit was inspected in accordance with the Head Office (HO) reference to verify the current status of 
hazardous waste stored on-site. The detailed investigation report is attached. [681]-08/04/2025

General Observation:
This unit was inspected in accordance with the Head Office (HO) reference to verify the current status of 
hazardous waste stored on-site. The detailed investigation report is attached. [681]-08/04/2025 
~ RO Query to Staff: pl discuss [375]-09/04/2025 
~ RO Query to Staff: update crux [375]-09/04/2025~Additional crux updated separately attached in Doc. 
[681]-09/04/2025
~ RO Comments/Reply :Considering the inspection report legal action may be taken as unit do not have any 
action w.r.to the direction issued to them earlier and not take any action regarding the disposal of the waste laying 
in to premises -10/04/2025

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

Compliance Observed in this Inspections.

W.C Notings: 

I recommend : b. Initiate Legal Case

3/6 ( Through XGN )10/04/2025
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PCB Id: 86796
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Instructions in Previous Visits and Reply Insp Det Instruction Status

Pungent odour is sensed in plant shed and near 27 nos. of HDPE storage 
tanks. Take corrective measures in this regards.

805649(30/05/24) Pending !! Reminded AGAIN

During visit, leakages are observed from the HDPE tanks containing 
hazardous waste and also the leaked material is coming out from the bund 
wall. Immediately take corrective measures in this regard.

805649(30/05/24) Pending !! Reminded AGAIN

Comply with the letter issued to you vide No.GPCB/Haz-Gen/740 (1)/ID: 
86796/810093 dated 01.05.2024 and closure directions issued dated 
13.09.2023.

805649(30/05/24) Pending !! Reminded AGAIN

The drums containing HW stored in shed are found under dilapidated 
condition.

805649(30/05/24) Pending !! Reminded AGAIN

Comply with letter issued by this office vide No.GPCB/BHA/T-183
(2)/6915/2024 dated 09.05.2024 regarding monsoon planning.

805649(30/05/24) Pending !! Reminded AGAIN

Submit water supply disconnection letter issued by GIDC with meter reading. 754201(27/09/23) Still Pending

Comply with the closure direction issued u/s 5 of Environment Protection Act – 
1986 dated 13/09/2023.

754201(27/09/23) Still Pending

Submit power disconnection letter issued by DGVCL with meter reading. 754201(27/09/23) Still Pending

4/6 ( Through XGN )10/04/2025
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PCB Id: 86796
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

 Inspection Team :

Sr Stack attached to Mts Remark Details of APCM Probable Pollutants.

1 ...  Any Other 20
blender/mixer/ stirrer vesls-i (2 
nos)-for liquid waste mix-com 
stk+apcm (act carbn column)

HDC

2 ...  Any Other 20

blending/mixing/stirring area-
for solid waste mix- com + 

apcm(suction hood with act. 
carb. clm)

HDC

3 ...  Any Other 0
blender/mixer/ stirrer area - for 
solid waste mix-com stk+apcm 

(act carbn cim)
HDC

4 ...  Any Other 0
crusher/shredders (2 nos)-for 

solid waste mix-com stk+apcm 
(act carbn filtr)

HDC

B  Process Stacks

C Flue gases Stacks
Sr Stack attached to Mts Remark SMF  APCM Fuel  Consp-Unit Insp Remk
1 D.G. Sets 11 Stand by (Capacity – 

200 KVA)
YES N.A Diesel Diesel: 15 liter/Hr.

Details about Hazardous Waste Management :

Sample Details

D

A

Manoj M Valvi, DEE - S.S.Valvi,SO

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (86796)

Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 Not Applicable. I  -N.A 22838.000-M.T COL,S&S,CYC,REC,STO,DST,DET
2 Spent Carbon or filter medium I  -36.2 100.000-M.T COL,S&S,STO,TRA
3 Used or Spent Oil I  -5.1 1.000-M.T CIW,COL,CYC,REU,STO,TRA
4 Empty barrels/containers/liners contaminated  with  hazardous  

chemicals /wastes
I  -33.1 2465.000-M.T COL,DCO,CYC,REU,STO,TRA

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 Waste Mix or Pre-processing facility for following 

waste to prepare fuel for co-processing
22500.000 22500.000 - M.T 0.000 a) Mix Solid Hazardous Waste - 

7500 MT/M b) Mix Liquid 
Hazardous Waste - 15000 MT/M

2 waste mix or pre-processing facility to prepare fuel for 
co-processing

27111.000 27111.000 - --- 27111.000 Not Consider

Products :E

Sr Raw Material Name Capacity - Unit / Month
1 pre-processing of industrial/non industrial hazardous & solid waste suitable for 22838.000 - M.T

Raw material :F

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 10.500 WWG : 9.500 Water Source     Remark
1 Domestic Purpose 9.500 8.650 SIDC
2 Mnfg Process 1.000 0.850 SIDC

Water Consumption & Generation Break upG

Solid WasteH

Sr Solid Waste Name Qty-Unit Coll Mode Disp Mode
1 Hazardous & Non-Hazardous Waste (Sch-I(H&OWR-2016) 27518.000 - M.T OTH OTH

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

5/6 ( Through XGN )10/04/2025
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PCB Id: 86796
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Signature By(Manoj M Valvi, DEE )

6/6 ( Through XGN )10/04/2025
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INSPECTION REPORT 

 

Name of unit: ECO WASTE MANAGEMENT   PCB Id: 86796 

Inspection date and time: 08/04/2025, 11:10 hrs.  
 

The unit was visited with reference to the Head Office (HO) reference regarding verification 

of the current status of hazardous waste observed at the site. The unit has been issued closure 

directions under Section 5 of the Environment (Protection) Act, 1986, vide No. 

GPCB/HAZ/GEN-740/ID-86796/753170 dated September 13, 2023. The unit’s revocation 

application was rejected vide HO letter No. GPCB/Haz-Gen/740 (1)/ID: 86796/810093 dated 

May 1, 2024, and the unit was directed to submit the details mentioned therein. Subsequently, 

further directions were issued to the unit under Section 5 of the Environment (Protection) Act, 

1986, vide No. GPCB/HAZ/GEN-740/(1)/ID-86796/812822 dated June 3, 2024. During the 

inspection, the facility was found non-operational, and no responsible person was available at 

the site. A strong pungent odour was detected in the plant shed and near 27 HDPE storage tanks 

during the visit. This pungent smell caused eye and throat irritation. Hazardous waste stored in 

drums and in solid form was observed lying in the shed. Drums were stored in such way that it 

looks like build a tower by placing one on top of the other. Twenty-seven HDPE storage tanks 

were also observed beside the shed. Accumulation of leaked material was also observed during 

the inspection. The exact type and quantity of wastes could not be determined due to the large 

quantity, the fact that it was received from different sources, potential personal risks, and lack 

of expertise. In addition, the storage arrangement seems likely to cause breakage or leakage 

during inventory, posing a potential risk to personnel. These drums appear old; therefore, 

inventory is not possible. Hazardous waste inventory should be conducted by an expert agency 

with extensive experience in this field. The front and back doors, as well as the windows of the 

shed, were found to be kept mjopen, presumably to minimize the risk. This facility appears not 

to have complied with the issued directions. The waste observed earlier remains within the 

premises and includes: (1) approximately 3543.95 MT of waste stored in various storage tanks 

and drums, (2) 700-800 MT of mixed waste, and (3) a total of 27 tanks, of which 18 are filled 

with waste (approximately 690 MT), along with 4 sumps each having a capacity of 30 KL, and 

approximately 9000 drums (1800 MT). 

 

Inspected by: 

      Sd- 

                                        M.M. Valvi                      S.S. Valvi     

                                           DEE                                   SO 
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Photographs:  

DOORS OF THE SHED WERE FOUND OPEN. 

 

 

MIXED SOLID HAZARDOU WASTE  

  

Drums stored within shed 
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A total of 27 storage tanks were present, and leakage was also observed. 
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INSPECTION REPORT (Additional Crux) 

 

Name of unit: ECO WASTE MANAGEMENT   PCB Id: 86796 

Inspection date and time: 08/04/2025, 11:10 hrs.  

This unit was visited on April 8, 2025. With reference to the HO and inspection report, the 

same is sent through their respective PCB ID. In addition, the following additional crux needs 

to be added: 

 

During the inspection, it was observed that the water and electricity supply to the unit had been 

disconnected. As per the record, the total plot area is 35,318.01 sq.m, which includes the 

boundary wall, main gate, processing area, storage, and other utilization purposes. Out of this 

total area, the industrial shed with a rooftop covers 4865 sq.m. A Google image has also been 

attached. Loose waste was found stored under the shed, and HDPE tanks were placed beside it 

within the premises. No personnel are available on-site, but the stored hazardous waste appears 

to be secure. Regarding the hazardous waste quantity, it is mentioned in the inspection report, 

but the breakdown was not provided. The following is the breakdown: 

Sr. 

No. 

Type of Hazardous 

Waste 
Storage type Location 

Approximate 

quantity 

1 
Mixed hazardous waste 

in solid form 

Lying on the 

floor 

Within 

industrial Shed 
700-800 MT 

2 
Liquid or semi liquid 

waste 
HDPE tanks 

Beside the shed, 

in the open, on 

the bottom 

pucca flooring 

within the 

premises. 

690 MT (A total 

of 27 tanks, of 

which 18 are 

filled with 

waste) 

3 
Liquid or semi liquid 

waste 

MS and HDPE 

drums 

Within 

industrial Shed 

1800 MT 

(approximately 

9000 drums) 

 

4 Liquid 

4 sumps/RCC 

u/g tank (each 

having a 

capacity of 30 

KL) 

Within 

industrial Shed 

Approximately 

120 KL 

The waste observed earlier, approximately 3543.95 MT of waste stored in various storage 

tanks and drums.  

• The aforementioned approximate hazardous waste quantity is subject to change during 

actual inventory due to factors including the lack of verification of filled waste in drums 

and HDPE storage tanks, as well as moisture content, etc.  

• Inventories and sampling were not carried out due to VOC content in the chemicals and 

haphazard storage (drums stacked on each other like a tower). If an attempt were made 

to remove/displace/open a drum, breakage or leakage might be possible due to the 

condition of the drums and haphazard storage. 

• These processes will be carried out simultaneously during the disposal process. 
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• The stored hazardous waste within the premises shall be disposed of by an expert 

agency through common incineration, pre-processing, or co-processing. 

Inspected by: 

      Sd- 

                                        M.M. Valvi                      S.S. Valvi     

                                           DEE                                   SO 
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Photographs taken during the visit: 

  
Leaks are observed from the stored mixed 

hazardous waste. 

Leakage has been observed from the stored 

drums located within the premises. 

  
Leakages are observed from the HDPE tanks containing hazardous waste 

  
The drums containing HW stored in shed.  

. 
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Google Image:  
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Page 1 of 2 
 

MINUTES OF MEETING DATED 28.09.2024 IN REFERENCE TO VISIT AT M/s. ECO WASTE 
MANAGEMENT, GIDC PALEJ, BHARUCH REGARDING DISPOSAL OF HAZARDOUS WASTE (FOR 
PREPROCESSING) STORED IN HUGE QUANTITY.  

Date:   28.09.2024 (Saturday) 
Time:   10:00 AM 
Location: M/s. Eco Waste Management, Plot No. 201 to 204, GIDC Palej, Dist. Bharuch 

An email was sent on 26.09.2024 to the preprocessing facilities of Bharuch regarding the hazardous 
waste (For Preprocessing) stored in huge quantity at GIDC Palej location is required to be disposed in 
environment sound manner at the earliest which includes liquid as well as solid material. In this 
reference, M/s. BEIL Infrastructure Limited, M/s. Anas Green Environment Private Limited, M/s. Banas 
Waste Management LLP and M/s RSPL was asked to be present at the said location for assessing the 
inventory of the HW, cost and time period for its treatment and disposal in an environment sound 
manner (As per CPCB guidelines) and to provide GPCB a techno commercial offer and a detailed 
proposal. 

The following officers of GPCB Regional office, Bharuch were present: 

1. Kishor N Vaghamshi, EE & RO. 
2. Rajendrasinh R Gaekwad, AEE. 
3. Ravindra H Master, SSA. 

The following members of common facilities were present during the visit: 
 

1. Pramit Chaudhari, Plant Head, M/s. Banas Waste Management LLP. 
2. Najar Rajpura, Sr. Manager, M/s RSPL. 
3. Rohan Bhadola, Sr. Executive, M/s. Anas Green Environment Private Limited. 
4. Alpesh Patel, Marketing Head, M/s. Anas Green Environment Private Limited. 
5. Vimal Nambiar, Marketing, M/s. Banas Waste Management LLP. 
6. Ashok Patel, Marketing Manager, M/s. BEIL Infrastructure Limited. 
7. B D Dalwadi, CEO, M/s. BEIL Infrastructure Limited. 

 
All the members of the common facilities were shown the HW stored in the premises in HDPE Tanks, 
Drums, Jumbo bags, and stored in loose form within the premises.  
 
All the members were informed that this HW stored is to be disposed in an environment sound 
manner at the earliest. Also utmost care is to be taken for its handling and disposal as the HW is 
stored since long and some of the storage tanks and drums are found in dilapidated condition.  
 
The members of the common facilities requested to allow them to collect the sample of HW for its 
analysis to know the actual quality of HW. They were informed to collect the required samples from 
site and intimate the GPCB, Regional office, Bharuch.  
 
It is informed to all that the work of disposal is to be carried out with utmost care and taking all 
necessary safety precautions and in compliance with CPCB guidelines. 

ANNEXURE - R21441
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All the members present agreed to provide the proposal for the disposal by 04.10.2024.  
 
Any update or addition al information shall be shared to you as required from time to time. 
 
Considering the site condition, It is required to re connect the water supply in case of emergency 
situations. Also considering the upcoming winter and abandoned HW, It shall not be advisable to 
reconnect the power supply and operate the existing electrical accessories. A separate temporary 
supply with the help of DG set is preferable. 
 
During visit, no representative from M/s. Eco Waste management was present. Mr. Altaf, 
representative of the plot owner was present during the visit. 
 
Any questions related to this work for preparing the proposal can be asked to RO, GPCB Bharuch.  
 
The photographs taken during the visit are as under: 
 

 
********************************************************************************** 
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Agenda  
(For the committee) 

 
Subject: Regarding disposal of Hazardous Waste Stored at M/s. Eco Waste Management, Palej. 

 
Reference:  
 

(1) GPCB HO Letter No. GPCB/HAZ/GEN-740(1)/ID: 86796/812822 dated 03.06.2024.  
(2) GPCB HO Letter No. GPCB/HAZ/GEN-740(1)/ID: 86796/812922 dated 03.06.2024.  

 

In reference to the Direction issued to M/s. Eco Waste Management & to the lessor Shri Mahammed Hanif Kadri u/s 5 of the Environment 
(Protection) Act-1986 vide No. GPCB/HAZ/GEN-740(1)/ID: 86796/812822 dated 03.06.2024, Regional office - Bharuch is been directed to 
ensure that the hazardous waste stored is disposed of within 15 days and also to file FIR.  

In this reference, the FIR against Vangla Vijay Bhaskar Reddy (M/s. Eco Waste Management) & the lessor Mahammed Hanif Kadri has been filed 
at Police Station – Palej on 16.10.2024 vide FIR No. 11199039240529.  

In reference to GPCB HO Letter No. GPCB/HAZ/GEN-740(1)/ID: 86796/812922 dated 03.06.2024, Regional office - Bharuch is been directed to 
“co-ordinate and ensure disposal of the entire quantity of hazardous waste as per the direction issued within 15 days and if the responsible 
parties fail to do so you shall dispose the referred hazardous waste accordingly. The expense thereof initially is to be borned by GPCB and shall 
be recovered from the responsible parties later as per the applicable provisions of the Acts/Rules/Guidelines”. 
 
The process for disposal of the HW was initiated as per the letter sent to you by this office vide No. GPCB Bharuch/ID-86796/7205/2024 dated 
27.09.2024. 

In this reference, An email was sent on 26.09.2024 to the preprocessing facilities of Bharuch regarding the hazardous waste (For Preprocessing) 
stored in huge quantity at GIDC Palej location is required to be disposed in environment sound manner at the earliest which includes liquid as 
well as solid material. In this reference, M/s. BEIL Infrastructure Limited, M/s. Anas Green Environment Private Limited, M/s. Banas Waste 
Management LLP and M/s RSPL was asked to be present at the said location for assessing the inventory of the HW, cost and time period for its 
treatment and disposal in an environment sound manner (As per CPCB guidelines) and to provide GPCB a techno commercial offer and 
a detailed proposal. 

ANNEXURE - R22443



Further the visit with the representatives of M/s. BEIL Infrastructure Limited, M/s. Anas Green Environment Private Limited, M/s. Banas Waste 
Management LLP and M/s RSPL is carried out on 28.09.2024 at M/s. Eco Waste Management.  

In regards to the minutes of meeting dated 28.09.2024 & this office letter dated 01.10.2024, The offers received from BEIL, Banas Waste 
Management LLP, Anas Green Environment Pvt Ltd & RSPL were sent to HO, Gandhinagar for kind consideration and further necessary action 
and approval which is tabulated below: 

SN Name of Facility Quotation Acceptance Criteria Scope/ Major Conditions 

1 Anas Green 
Environment Pvt. 
Ltd., Dahej 

Processing Charges (Solid Loose) 
- Rs. 26,000/MT + GST 
 
Processing Charges (Semi-Solid, 
Solid, Liq in Drums) - Rs. 
32,000/MT + GST 
 
Processing Charges (Liquid 
Tankarable) - Rs. 26,000/MT + 
GST 
 
 

Chloride below 10%  
Sulphur below 5% 

Inclusive below services Collection, Segregation, 
Packing, Loading, Transportation, 
Neutralization, Mobilization, Unpacking, 
Repacking, Final Disposal to Cement Plant. 
 
Excluding below services. Electricity Supply, 
Water Supply, Loading Pump, Fire safety, Road 
Maintenance. 
 
Specific Requirement: Ambulance with 
Emergency first-aid, Fire Tender for firefighting, 
Local & Surrounding Vicinity. 

2 Recycling Solutions 
Pvt. Ltd., Panoli 

Cost of Co-Processing for (After 
Discount)  
Process waste (Powder) Solid – 
Rs.35,000/- Per MT + GST 
 
 

Chloride below 7%  
Sulphur below 3% 
 

Above charge including below service:  
Collection, segregation packing, loading, 
Mobilization, transportation, Neutralization. 
 
The Above charge excluding below service that 
is electric, water supply, fire safety and road 
mentions Specially req. fire fighter and 
ambulance.  
Fumigating, Reactive, CN- contain waste will not 
be acceptable.  

3 BEIL – For Incineration Waste  Required from GPCB: 
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Dahej/Ankleshwar Liquid Waste (In Tanks/Drums) – 
Rs.46,000/- Per Mt + GST 
Solid Waste (In Loose/Drums) – 
Rs.46,000/- Per Mt + GST 
Semi Solid Waste (In 
Drums/Tanks) – Rs.46,000/- Per 
Mt + GST 
 
Pre-Process Waste 
For LCV Liquid Stored in Tanks 
(As mentioned in Sampling 
result) - – Rs.14,000/- Per Mt + 
GST. 

Electricity, Water supply, Pump, Fire Safety. 

4 Banas Waste 
Management LLP, 
Dahej 

Pre-Processing waste (LIQUID) 
All Type of Liquid stored in 
Tanks - Rs.32,000/- Per Mt + 
GST 
 
Pre-Processing waste (SOLID) All 
Type of Solid material ( Excl. 
Drums) - Rs.32,000/- Per Mt + 
GST 
 
Pre-Processing waste (Any 
State) Any Material stored in 
Drums - Rs.32,000/- Per Mt + 
GST 

Calorific value : As Actual 
Chloride : upto 20 % 
Sulphur : <15 %  
pH: As Actual 
 

Highly Acidic material will not be acceptable.  
Material consisting more than 20% chloride will 
not be acceptable.  
 
 

Looking to the gravity of the matter, the disposal of the HW stored at the M/s. Eco Waste Management, GIDC Palej is required to be done at 
the earliest.   
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